The State Energy Conservation Fund Rules, 2010.
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0.
NOTIFICATIORN

As per the provisions of ‘Energy Conservation Act — 20017, enacted
and enforced by Govt. of India, Govt. of Tripura has constituted a fund
called the “State Energy Conservation Fund” for the purposes of promeotion
of efficient use of energy and its conservation within the State. Fund rules
tramed by Govt. of Tripura as per the Section 16{1) to 16(4) of “Energy
Conservation Act — 2001’ detailed below:-
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. Short title and commencement:

These rules may be called the State Energy Conservation Fund Rules,
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They shall come into force om the date of their notification by
sovernment of Tripura.
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2 Definitions:

aj ‘Act’ means the Energy Conservation Act, 2001 {Act 52 of 2001}
‘Tripura State Energ nservation Fund’ means the fund esiablishad

b} ‘Tripura State Energy Conservation Fund’® means the fund biigh

under section 16 of the energy - Conservation Act.
c) Government means Government of Tripura.
d) ‘Section’ means the section of the Energy Conservation Act.

e} ‘The State Designated Agency’ (SDA)} means Tripura State Electricity
Corporation Litd. nominated as State Designated Agency as per provision at
clause No. 15(D) of the Act.
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i) ‘9190 means the State Level Steering Comamiitee for Tripura Staie
Hre 1gy Conservation ¥ Fund constituted under these rules.

AT other words and expression used hers in and not de fined in the Act
have the meanings respectively assigned fo therein the Act.
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Conatiintion of the Trinura State Kperey L OnBServa
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.Mﬁ ﬁﬁnc‘i @uﬂ:s?:a‘meé uﬂd er ihis rule shall be administrated by the
fied under clanse 16(4) of the ActL

1. The broceeds of the fund shall be wiilize d for the pUrpose @fx
] 1 =fficient use of energy and 148 conser i},{m in the Staie of|
Y

i The fund shall be credited all grants and loans that may be made by
M.:s vy Siate Government or Certral Government or gwen bar any.
5 body/agency/comparny/individual body for the stated purpose,

The funds may be credited the proceeds of any iax, levy or duty/cess
imposed by State Government  for the stated purpose of energy conservation.

Amplieation of the fupd:
A To incur expendiure through Siale Designated Agency for vam@hs

VIATENESE wm@,rarmw for disseminating  informetion to  individu
sonswmncys, industries, cominercial organizations, smdents, farmers ete.
regarding @mmy conservation and efficient use of energy.

To ¢ the expenditure incurred by the biate Designaied Agency]
"*& ‘“@ training of personnel anid specialists for efficient use of energy

&
m‘ﬂ iz comservaiion.
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. For promotion of Research and Development in the field of ener
comservation.

v,  To @we]i@p testing and cextification procedure, in creation of tesiing
facilities for certification and or verification testing of energy consuinpticd
of equipments and appliances.
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v. To develop and execute demonsiration projects related o energy
conservation and energy efficiency for encouragement and to contribuis in
the projects of Bureau of Energy Efficiency and Ceniral Government.

vi,  To promote the use of energy efficient processes for the equipmenis,
devices and systems.

vii. To meet the matching gramt to the centrally sponsored schemes and
schemes of Burean of Energy Efficiency implemented in the State of

Tripura.

vili. To mest the expenses incurred by the Designated Agency for
implementing the provisions of the act.

ix.  To meet the expenses incurred by SDA on staff for dedicated energy
conservation cell,

g State Level Steering Cormiiies (SLSC):

The mesting of SLSC shall be held at least once in every thees
months.

The SLEC shall have following functions:

2, To provide guidance and suppoit © SDA for carrying out the erlergy
conservaiion aciivities through Tripura State Ensrgy Conservation Fund.

L5

To approve the annval budgets for carrying out the energy
conservation activities by SDA from the Tripura State Energy Conservalon

fund.

~

b,

& To review and monitor the progress of activities carried out by Siia
from fands of Tripura State Energy Congervation fund.

f. Operation of the fund:

i, The state designated agency notified under claus
the Act shall operate the fund under the guidance of
Comuittee {(SLSC).
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ii. The State Designated Agency (8DA) shall prepare the annual budget
for activities to be funded from Tripura SECF before beginning of the
financial year and get it approved by the State Level Steering Committee.

iii. The State Designated Agency (SDA) shall be uiflized the funds
avaifable in Tripura SECF as per the budget approved by the State Level
Steering Committee following the financial rtules & procedures and
delegation of powers as applicable to SDA.

iv.  The State Designated Agency {SDA) shall maintain separaie accounts
for the fund and shall furnish six monthly income and expenditure to Siate
Level Steering Committes on regular basis.

V. ‘The funds credited to Tripura SECF shall be depesited in P accounts
v a8 may be advised by Finance Department.

vi.  The State Designated Agency (SDA) shall operate these accounts as
per ithe rules and regulations applicable to the operation of other PD
aceounts of SDA.

Conditions applicable to the Tripura State Enerey Conservation
e

i. The SDA shall invest the surplus SECF fund in such a way that it
et best refum on its investment in the bank/institutions of the
Government of India.

il The DA may use the interest income earned from investment of the
SECF to meet its annusal recurring and non-recurring expenditure,

fa) A -.;' a

. it of Acenunias

Fhe accounts of the Tripura SECF shall be audited by the Comptroller
aes Anditor General of India at such intervals as may be specified by him,

) Chosure of Fupd:

The fund shall remain operative so long as the relevant provision of
the Act remains af force. '
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At the time of closure of the fund when the fund is no longer required,

ad

all the unspent balance under fhe same shall be remitied inio the

Government Treasuy.

o &
19, Ameondments in Ruless

The Tripura State Energy Congervation Fund Rules — 2010 can b

amended by the State Governmment as per Junciional and objective necessiy

on regommendatiion of the Sigte Level Steering Comumiiies {SLEC).
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Dieputy Secreiary 1o the
Government of Tripwra
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